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V 	 Take notice that app1iction abOve—mentioned is posted 
for hearing on 	You are, therefore, directed to 
appear in person or through a ruly authorise lea1 practitioner 
on the said date. 

Bancajore 
Dated 

By Order of the. Registrars 

XRAO> 
De, ry Registrar. 
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.Platntiff/s-eompjainantfs 
Deereeflotder./s, Applicant/s 

IN TI{E UIGH I1URT OF 

.APpelant/Petitiorier/s 

, J \ 

KARNATAI(A AT RNGALORE 
/ çx/ 	of 19&i1 

Defendants, Respondent/a, 
Vs 	 Accused/Judg.m,nt_ D.btor/a. 

Opponent/s. 

I/We-'. 	me 
I. 

No ................................................................................in the above matter hereby appoint and retain 
........ (T 	 ?.- 

to appear, act and plead for me/us in the above matter an 1to conduct, proceute and defend the. 
some and all Interlocutory or miscellaneous proceedings connected with the same or with any 
decree or orders passed therein. appeals and/or other proceedings arising there from and also in 
proceedings for review of judgement and for leave to appeal to Supreme Court, and to obtain 
return of anydocuments filed therein or to receive any money which may be psyabie to meiue in 
the said matter. 

I/We hereby authorise him/thern on my, our behalf to enter into a compromise in the 
above matter, to execute any decree or order therein, to appeal from and decree/order therein 
and to appear, to act and to plead in such appeal or in any appeal preferred by any other parry 
from any decree order therein. 

I/We further agree that if i/we fail to pay the fees agreed upon or to give due 
Instructions at all stages, he/they is,'aro at liberty to retire from the case and recover all 
amounts due to him/them and retain all my/our papers and moneys till such dues are paid. 

Executed by me/us 	 .... date of ... /).:;c 	..19.~k ,...at..J-.... /. 

Signature/a 

Executants are personally known to me and ................................................... .sighed before me 
Satisfied as to Identity of Executant's Signature. 
(where executartt is illiterate, blind or unaquainted with the language of Vakalath) 
Certified that the contents were explained to the executants in my presence in ....................... 

.......... lenguage, known to him/them who appeared perfectly to understand the sa 
and have signed in my presence. 

Accepted 

L 	
- 	 ADDRESS FOR SERVICE 

A). 

ADVOCATES FOR 
OATE.. 	............ 

Farms can be had at: The Judicial Department Multi-purpose Co-perative Society Ltd., 
High Court Buildings, BANGALORE-560 001. 



CENTRAL A0rTINISTRATIVr TRIBUNAL 
BANGALORE BENCH 

- 	Applicant (.P. 	) versus 

w 
To 

•'- )o A4,/ 	Ad v 

Conini-ercial Complex(SDA) 
Indira Nagar, Bangalore.36 

Respondent 

12 

-v 

/ 	 :- 
UJr2.t petition No. 	______ on the file of Hon'ble High 

." Court of Karntaka, bnnoa1 re, transferred to this Tribunal under Section 29 
of the Administiative Act, 1985 9  and registered in this Tribunal as 
Application No.Vt 	is posted before the Bench on -- . 
for fixing the date for final hearing. 

2. 	Your are directed to appear on the aforesaid date at 10.30 A11 
failing which further proceedings will behald in-your absence. 

By Order of the Tribunal,  

L. 	( Section o;cer ) 



CENTRAL RDMINISTRJI\JE TRTRLIN;L 
8ANGLUt 8tI\ 

$;k 	 Commercial Complex(8DA), 
Indiranagar, 
Bangalore - 	0 038 

Apilication No  

To  

( 	) 	( 

o 
HCi 	4i 

1 
JC'-. N-tq jkU 14 JL t(y-ff 

- 

Take notice that Application above mentioned is posted for hearing 

on 

	

	___________________• You are, therefore, directed to appear in 

person or through a duly authorisod legal practitioner on the said date. 

By Order of the Registrar. 

( SECTION OFFICER ) 

Banqalore. 

Bate g ! 

'lu* 



BEFORE TFIB CINTRAL ADMINISTRATIVS TIIIi3UNAL, 
BANGALORE. 

Ba two en 

Mohammed Ishaq. 	 Applicant 

And 

The Collector of Central 
Jxcio & Cu stows and 
another. 	 aespondents 

The Applicant abovenamed states as 

follows;.. 

The Applicant undertakes to deposit the 

entire arxunt duo to the Department by way of 

D.C.R.G; Commutation of Pension; and the pen 

sion drawn so far, in one lunipsum within a period 

of SIX nths; or even earlier, if possible. 

On his depositing the entire anxunt due, the 

respondents may be directed to take the applicant 

to duty and permit him to continue in service till 

be attains the age of superannuation. The time 

of six imnths is sought, in view of the strained 

circumstances in ubich the applicant is placed 

and also the family difficulties. 

The Applicant respectfully submits that 

he has made certain avorruonts in the form of 

allegations against the respondents in the writ 

petition (now application), either knowingly or 

unknowingly in the spur of the moment. Ho therefore 



prays that he may be excused, had he given 

room for feeling or wounded the feelings 

of higher officers by those avermonts and 

tenders unconditional apo]4gy for the same. 

3. 	In the above circumstances, the 

App1Cant very respectfully prays that 

the above proceeding may be disposed of 

with suitable orders directing the rospori-. 

dents to take back the applicant to duty 

eubjoct to his paying  or depositing the 

entire money due to the department on or 

before six months and eontinu,e him in 

service till his superannuation, in the 

ends of justice. 

B angalo re, 

25-2..1987. 	 APPLICAIiT 

/ 	I - 

Advocate for Applicant 
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Monai=erj .shir. 	 Jpplieant 
And 

The (oUoctor of Contra 
XCi5E, 6L Cui.os 

another. 	 Rospondeats 

Tto ,pplicant abcvcnoed states as 

llo 
The tpp1icant undertakes to deposit the 

ontire snount iuc to the prtent by way of 
L.C.R.G; 	ormutatiijn of 'cston; and the pen.. 

sion rwn so far, in one lupeun within a period 
of SIX rntbs; or von earj., If possible. 
On hii5 depositing the etii'e wz:,unt due, the 
responiet 	may 	(irGetou to ta&3 the applicant 
to duty rlu grr1t him to continue in service tiU 
be attains thezl c f suratmuation. The time 
of six vcnths is sought, in view of the strained 
circumstances in ubicli the 6ppucaat is placed 

ufld elsa the family difficuitio, 

The i,pp.LIcant 	spctfu.iy submits that 
he has made certain avorrts in the £ti of 
allegations against ;;iilo responde-itz in tbe writ 

petition (now application), althcr knowingly or 

unknowingly ID the spur of the zoxnent., iIG therefore 



prays tilat ho may be 	cuo, 13( Ii 	ivfl 

roor, for jJin; of iuncd  UIG i&LiDgs 

of ii6c&er orficrs by tI 	averLxints ai 

tonuers unxnd.tfl1 apolg' fc thi sai.u. 

31 	in the rbovc cruttlicOS, th3 

ppthtit VCI'1 respCCtfi.2I1T preys tbrt 

tie abvc prced1 	' ;e c1spoid of 

with Suitai,le orders Uroctin tr.e respOfl- 

dents to tko b,,% Ck tho 	p1iert to duty 

ubject tc !ii 	yin or d 	iti 	the 

oiti.re  money due to the dtut o 

oelbre six months and continue b1r 

service till hi't upc nou.itlon, l 

ends of justice. 

(\)\ 
BangalOre, (k 
25..2..19811. 

/ 	 / / 
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CENTRAL ADf1INISTRATIE TRIBUNAL 
BANGPLORE BENCH 
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(?Subjoct: SENDING COPIES OF ORDER P/SSED BY THE BENCH 
IN 1PPLICATION NO. 	)çJ. 

Plooso find onclosod horcuith tho copy of tho Ordor/ 

Ir±ii- _r possod by thisTribun1 in tho bovc said 

Applicotion on 	-_1987 
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boputy Rogistrr 

(JudIcinl) 



BEFORE THE CENTRAL ADMINI$TRPTIJE TRIBUNAL 
BANGLORE BENCH BANCALORE 	- 

DATED THIS THE 25th FEBRUARY 1987 

Present : Hon'bls Shri Ch, Ramakrishna Rao 	- Member (J) 

Hon'ble Shri L.H.A. Rego 	- Member (A) 

APPLICATION No. 1540/86 

Mohammed Ishaq 
Excise Department 
Quadariapura, Bidet 

(Snx'i Khuddus, Advocate) 

Collector 
Central Excise and Customs 
Central Revenue Building, 
Queens Road, Bangalors 560001 

Assistant Collector, Centrz]. Excise & 

Customs, Davanagere 

(Shri M.Vasudeva Rao, Advocate) 

- Applicant 

- Respondents 

This application came up for hearing before 

this Tribunal and Hon'ble Shri Ch. Ramakrishna Rao, 

ember (J) to—day made the following 

ORDER 

This application was initially filed as a Suit 

in the Court of District Munsiff, Bidar (o.s. No. 28 of 

1)83) praying for a declaration that the order dated 

23.1.80 of the first respondent permiting the plaintiff 

to retire from 1.4.80 be set aside and the plaintiff 
It 

reinstated in service with all benefits.Lwas subsequently 

transferred to this Tribunal. 

2. 	We have heard Shri Khuddus, learned counsel for 

the applicant, at length. We have also heard Shri M.V. 

Rao, learned counsel for the respondents. At the 

conclusion of the hearing a memo was filed by the 
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applicant praying that he may be taken back to duty on the'  

conditions msntioned therein. He has also withdrawn the 

allegation rriade against the respondents. 

	

3. 	After considering the rival submissions carefully, 

we consjcur that the ends of justice would be met if us 

direct respondents to take back the applicant into 

service on the following terms and conditions. 

(11 	The applicant is directed, to deposit in the 

of'fics of the first respondent (Ri) the entire 

amount reCeived by him from Ri on account of 

D.C.R.G., commuted value of pension and the 

pension drawn upto the date of deposit in one 

lumpsum within a period of six months from the 

date of this order. 

(21 Ri shall take the applicant back to duty from the 

date of the deposit of the entire amount as 

directed above 

Ri is djrectd to treat the period between 

/7 1.4.80 and the date of reinstatement as 

(4 1 Ri shall permit the applicant to remain in service 

fror the stx date of rejnstatenient till he attains 

the age of superannuation. 

The benefit of this order shall lapse if the applicant 

fails, to comply with this order. 

Pis application is disposed of subject to the above 

directions. No order as to costs. 

1_ 

1ernbe 

BEFOW 
çTLL 	 :. 

	 ie Cbp1 
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by 	Post. A.D.// 

Central Administrative fribunal 
angalore tAnch. 

-' • 	- 	
Commercial Complex 

oanalor-56O 038. 
hiat ed 

L llcation ;;o. 1540/86 (T) 
/ 	2 /b . 

Mohammed Ishaq 	S. hpplicant. 

Vs. 

/ 	 Collector, Central ixcise 
& Customs, Central Revenue 
:uái1din, ueens Road, 
Banalore 560001. 

Sul;- Estt. Reinstatement in service - 
hri. i1d. Ishaq, rtetd. epoy - ret . 

Ihe applicant suomits as under;- 

1. 	That the Ronle Court tte-insteaded by the
t-, '-I 

Hon'le in service to the applicant on the condition 
tht to pay the pension and ratutity to the i)eparment 

which is received by him, wiii.le he was in service. I4O 

theapplicant collected the amount by mortgaging his 

residential house to the tune of s.12,000/- whith will be 

sufficient only for the gratutity amount and commutation 
he 

amount which/will pay already if the Hon'ble Court permitted 

the applicant and the pension amount may be ta1n and deducted 

from his service of monthly salary, while he xxx is doing the 

,ervioe after comiLg in service iy the order of the Court. 

.30, the applicant request that the applicant may taken on 

duty and he may be re-initionated in-service byrelaxihg the 

condit ions imposed by t ie iriunal, in theaoovo ca:e and 

now only the ratutity aunt and commutationamount may 

be taken and pen sian/may e taken an.. educteu from his 

s;lar' after re-±ns;:,tcrs n 	n t i service of theapplicant. 
for pa n ent of thesa d amount further six months tie ma oe 
iver as dept. is no 	iving any answer 1 to the applicant. 

.L1CQL u, 

Lt. 17-7-87. h.1o.3-2-21, Hohalla i-atala Jagary 
iote: 	 Khadriyapura, bir-535401. 
The applicant herewith enclosing 
the apolication sunJittei to the Dept. its reply letter dt.10.7.87. 



IM 

Bidar, 
iJakd the 

To: 
The A3 istant Collector of 
ctorns & Ceitrl Excise, 
D A. V A 11 0 E R 2 _-wn--  -- 

Si r 

Subject: EsttReinst.tement in Service- Sri.Mohd Ishaq, 
Sepoy - Rec,arding: 

Referce:...Orcier of the Central Adninistratjve Trthuna1, ngaio £3ranch (A .r1ication No.1540/86 (T)- 
o,s .No.28/83 dated 2-4-1987, 

Ijnd attention is invited to the Citra1 Administratiye. 
Tribuxia..9  Dangalore 3ranchz Or3r rerre3 to above on the 
aforesaid subject, 

2 	1 rT.1 st to be informed, at the earliest, the total 
amount payable by me (i,e.rceived by me towards Pension and 
Gratuity ete,) and i1so the place and Read of Account for 
rittrce, enabling me to do the needf1 in the matter as 
ordered under the rfrencc cited and obl!çje, 

Tharking you Sir, 

ADDFESS FOR COHrUNICATIcN 
Nhored lthq, 
floue  
Mohalla Pta1 Naçri, 
Quadria Pura, T3IDAR.P. 58401 

Yours faithfully, 

( Mfiorw 151VQ ) 
Sepoy of (ontrai Excise, 

( Rptd,) 

I 

(py submitted to the Collector of Customs & Central-
Excise, Bangalore Colleatorate, u€'tns Ioad, 3nçalore-560001, 

cony a.o subuitted to the Collector of Central Excise Selgaum llcora, 	.U! for favour of jnfor tic. 1.1easo. 



S 

Offic. if theAi*j,t.t Collect,, if Centl.l **cts.$ 
DaVafls,I4 	 4 

C,)L, 	/I5/6/I9 4P) A11 
to 

The Ci11,t., of Cerrtril kx1189, elgsuis.(Estt. $ecti,n). 

Sub 	stt. fleinstat.u,int in aerviC...$hst.Md.ashaq JLetd.Sep.y.. rsg 

£rj Ud.1gh, Ift0tized sepsy has requested to 
intlisate his about total amount payable by him tiwerds 

• 

pensionand rtit! OGRCi received by him for reaittanc to 	as Per Central Administrai-jve Iribunal 3angal.r.'s Orderp 
IN 	It is tharefer, iequ.sted that whether the same my be intimated to him, as the C.ntial Adainistrptjve Tribunal Sangalors's order has siot been received in this office. 

(ours faithfully, 

( 	sa'. • PtJtWafl)  
Adm1.nistrstjy Offi.. 

-ç Copy s'*mittad to the Callecter if 	$anga1er. 
T)8tOfl file if Shxi. M4.lshaq, (Aetd. Sapy), ay please be s.ntte this •ffice for necessiry ctio 

Cspçy ta £ri Md. lshaq, .tjr,d $'POYC.EX4, M.h4j Patel Hagai, ãuadj. puaa, 6jda5 	for informatienb, 

I 	 I 



BEFORE THE CENTRAL ADNINISTRPTIJE TRIBUNAL 
BANC&LORE BENCH 8ANGALORE 

DATED THIS THE 25th FEBRUARY 1987 

Present : Hon'bl. Shri Ch. Ramakrishna Rao 	- Member (J) 

Hon'bls Shri L.H.A. Rego 	- Member (A) 

APPLICATION No. 1540/86 

Mohammed Ishaq 
Excise Department 
Quadariapura, Bidar 	 - Applicant 

(Snri Khuddus, Advocate) 

Collector 
Central Excise and Customs 
Central Revenue Building, 
queens Road, Bangalors 560001 

Assistant Collector, Central Excise & 
Customs, D3vanagere 	 - Respondents 

(Shri M.Vasudva Rao, Advocate) 

This application came up for hearing before 

this Tribunal and Hontbls  Shri Ch. Ramakrishna Rao, 

Member (J) to—day made the following 

OR 0 E R 

This application was initially filed as a Suit 

in the Court of Disbrict Murisiff, Bidar (o.s. No. 28 of 
i83) praying for a declaration that the order dated 

23.1.80 of the first respondent permiting the plaintiff 

to retire from 1.4.80 be set aside and the plaintiff 
It 

reinstated in service with all benofis.Lwas subsequently 

transferred to this Tribunal. 

2. 	We have heard Shri Khuddus, learned counsel for 

the applicant, at length. We have also hoard Shri M.V. 

Rao, learned counsel for the respondent5. At the 

conclusion of the hearing a memo was filed by the 
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applicant praying that he may be taken back to duty on the 

conditions mentioned therein. He has also withdrawn the 

allea-bjon made against the respondents. 

After considering the riial submissions carefully, 

we consider that the ends of justice would be met if we 

direct respondents to take back the applicant into 

service on the following terms and conditions, 

(11 	The applicant is directed. to deposit in the 

of'f'ice of the first respondent (Ri) the entire 

amount reesived by him from RI on account of 

D.C.R.GS, commuted value of pension and the 

pension drawn upto the date of deposit in one 

lurnpsum within a psriod of six months from the 

date of this order. 

c2 	Ri shall take the applicant back to duty from the 

date of the deposit of the entire amount as 

directed aboJe 

Ri is direct.:d to treat the period between t 

1.4.80 and the dte of reinstatement as 

Ri shall permit the applicant to remain in service 

f'ror. thee Etx date of reinstatement till he attains 

the age of superannuation. 

The benefit of this order shall lapse if the applicant 

fails to comply with this order. 

S. 	The application is disposed of subject to the above 

directions. No order as to costs. 

c'. 

Membur (J) 
	

- 	liembar 



CE NTRAL ADMINISTRATIVE TRIBUNAL 
BANGALCFE BENCH 

REGISTERED 

Cornmerci-'l C10 plex(BDA), 
Indiranagar, 
Bangalore - 50 038 

Dated : 

IA I INAppLIcATIQJ NO 	1540 	J86(T) 

W.P. NO  

Applicant 

Shri Mohammed Ishaq 	V/s 	The Collector, Central Excise & Customs 
and another 

To 

1. Shri Mohaisnad Ishaq 
H.No. 5-2-21, Mohalla Patelanaqary 
Khadriyapura 
Bider - 585401 

2, Shri Khuddua 
Advocate 
C/o Shri Shivaraj Patil 
Advocate 
'Nandi' 24, 8th Main Road 
let Cross, Vasanthanagar 
Bangalore - 560 052 

The Collector 
Central Exciss & Customs 
Central Revenue Buildings 
Queen's Road, Bangalars - 560 001 

The Assistant Collector 
Central Excise & Customs 
Davanger. 

Shri M. Vasudeva Rao 
Central Govt. Stag Counsel 
High Court buildings 
Bangalore - 560 001 

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER// 

passed by this Tribunal in the above said 

application on 

+C~-js ~E 	 aflICER 
(JWI0IAL) 

End : as above 

RECEIVED 
Diary IVO.Ll- c1•- 

I) 

Y / 



IN TE c]Ex4wr-tAXA ADMINISTRATIW 
T RIUNAL ADDITIO NAZi BENCh, 

AKGALORE 
Ho A 	 •- 	t-. 

U 
Order Sheet (contd) 

A 	- 	
)( 	Kc 

Date 	 Office Notes 	 Orders of Tribunal 

VC/ (S) 	 - 

AUGUST 1,1937. 

ORY ON LA.NO.1 

We have heard the applicant 

and Sri• 	 Rao,learned Stand- 

in Counsel for the espondents. 

In this l.A. the applicant has 

sought for modification of a consent 

order made by this Tribunal on 25th 

February,I97. As this Tribunal has 

radc the order on the consent of 

the applicant and the respondents, 



respondents, 	the same 	can 	only be 

varied 	with 	the consent 	of 	parties. 

The 	respondents do 	not 	consent for 

varying 	the 	terms of 	the 	order. Ve, 

cannot 	therefore, vary the order 	niade 

by 	this 	Tribunal on 	25-2-1937. \e, 

theçefore, reject this application. 

Date 
	

Office Notes 
	

Orders of Tribunal 
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